
 जब]  ‘Orelinavce  resi  (Hy!  SRAVANSA  6.  1)  (S4K4)  Bauking  क्,  (dequisition  mm
 and  Tranafer  of  Uedervakiags)  Aes.  and  भी

 Kachwai,  Shri  Hukam  Chand
 Falita,  Shri  Dhireswar
 Khan,  Shri  M  A.
 Limaye,  Shri  Madhu
 Lobo  Prabhu,  Shri
 Madhok,  Shri  ॥:  Ray
 Madhukar,  Shri  ह नी  M.
 Meghachandra,  Shri  Mf,
 Menon,  Shri  Krishna
 Menon,  Shri  Vichwanatha
 Mishra,  Shri  Janeshwar
 Mohan  Swarup,  Shri
 Molahu  Prasad,  Shri
 Muhammad  Ismail,  Shri  M.-
 Nair,  Shri  KY  Sreckantan
 Nair,  Shri  Vasudevan
 Nayar,  Shri  K.  ॥ ी
 Faswan,  Shri  Kedar
 Pavel,  Shri  J.  H.
 Paull,  Shri  ्,  BR.
 Ranjeet  Singh,  ‘Shri
 Ray,  Shri  Rabi

 MR.  DEPUTY  SPEAKER  :  The  resule**
 of  the  division  is:  Ayes:  1;  Noes:  Tl,

 The  mosion  war  adapred

 SHRI  PC.  SETHI  :  Distroduce  the  Bill,

 STATEMENT  RE:  GOLD  (CONTROL)
 AMENDMENT  ORDINANCE

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  9.  C,
 SETHI}:  I  lay  onthe  Table  explanavory
 gacement  (Hindi  and  English  versions)
 giving  reasons  for  immnoediate  legislation  by
 the  Gold  (Comal)  Amendmesi  Ordinance,
 I967,  af  required  woder  rule  7i(l)  of  the
 Rules  of  Procedure  aod  conduct  of  Busing
 in  Lok  93003.

 Reddy,  Shri  घिडिफाकाड,
 Saboo,  Shri  Shri  Gopal
 Sambhali,  Shri  Ishaq
 Satya  Narain  Singh,  Shri
 Sen,  Shri  Deven
 Shah,  Shri  T.  P.
 Sharda  Nand,  Shri
 Sharma,  Shri  Beol  Shanker
 Sharma,  Shri  Narain  Swarup
 Sharma,  Shri  Yogendra
 Shastri,  Shri  Prokesh  Vir
 Shari,  Shiri  Ramavarar
 Shaviri,  Shri  Raghuvir  Singh
 Shastri,  Sori  Shiv  Kumar
 Sreedbaran,  Shri  Au.
 Suraj  Bhao,  Shri
 Thakur,  Shri  Gusomand
 Tyagi,  Stiri  O.  P.
 Vidyarths,  छह  हि.  9.
 Virwambharan,  Shei  P.
 Yadav,  Shri  Jageshwar

 L5-06  brs.
 STATUTORY  RESOLUTION  RE:

 BANKING  COMPANIES  (ACQUISITION
 AND  TRANSFER  OF  UNDERTAKINGS)
 ORDINANCE  AND  BANKING  COM.
 PANIES  (ACQUISITION  AND  TRANS
 FER  OF  UNDERTAKINGS)  BILL,  ee

 MR.  DEPUTY-SPAKER  :  The  House
 will  now  take  up  aliscussion  on  the  Sau
 tory  Resolution  regarding  disapproval  of  the
 Banking  Companies  (Acquisition  and  Trang.
 fer  of  Undertakings)  Ordinance  and  the
 connected  Bill  for  which  eight  hours  have
 been  allowed...  (arerraptions} +

 ME.  DEFPUTY-SFEAKER  :
 will  go  on  record.

 Will  the  leaders  of  the  =  parties  न
 some  coamrel  over  their  Membera?  They

 Nothing

 *  Wrong'y  vowed  for  “Noes,”
 ४९  The  following  Members  also  recorded  wheir  votes  for  ‘AYES."

 Sarvasbri  द  B.  Tarodckar  aod  M.  A.  Khao
 +  ह. ल  अंच्ट्छा एल्,


